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very good work so far as hard wood is con-

cerned. 1 would like to inform the House

"D. G. (Mm. of 3%
Finance, eiz.)

Food, Agriculture, Community
Development and Cooperation.”

that we have sub-statiens in various climatic
regions of the country. Therefore, Dehra
Dun Institute is not isolated in a sub-
Himalayan region. It is taking care of
various climatic regions of the country and

having experiments in all varieties of wood.

I would specially ask my hon. friend, Mr.

Dinkar Desai who is such a knowledgable

person to vigit Dehra Dun and see what work

is being done there and, I am sure, he

will have all praise for this institute.

It is mot
I have tried

Sir, \here are many points.
possible to cover all the points.
to cover as many as possible Ihave taken
note of all the suggestions, I will ask my
Ministry to examine all the suggestions
made by the hon. Members.

Shri Chengalraya Naidu : At lecast
say something about sugarcane which is
selling at the rate of fire-wood.

Shri Jagjiwan Ram : So far as sugar is
concerned, this year, it has been a problem.
I am still trying to find some method by
which some additional sugar can be exported
and I will see what method we can devise
80 that sugarcane grower gets remuneration
price for his sugarcane.

Mr. Deputy-Speaker : May I put all
the cut motions together to vote ?

Several Hon. Members : Yes.

Mr. Deputy-Speaker : Now, I put all
the cut motions together to the vote of the
House.

Al the cut motions woere put and negationd.

Mr. Deputy-Sp : The q
is :

“That the respective sums not ex-
ceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 29 to 33, 115 and
116 relating to the Ministry of

‘ﬂ-mﬁmum,

19.00 hrs.
MINISTRY OF FINANCE ETC. ETC.

Mr. Deputy-Spéaker : Now, I put the
Demands of the other Ministries to the vote
of the House.

The question is :

““That the respective sums not exceed-
ing the amounts shown in the fourth column
of the order paper, be granted to the Pre-
sident, to complete the sums necessary to
defray the charges that will come in course
of payment during the year ending the 3151
day of March, 1971, in respect of the heads
of demands entered in the second column
thereof against—

(1) Demands Nos. 14 to 28 and 107"
to 114 relating to the Ministry of
Finance ;

(2) Demands Nos. 37 to 41 and 118
to 120 relating to the Ministry of
Health and Family Planning and
Works, Housing and Urban De-
velopment ;

(3) Demsands Nos. 61 to 63 and 124
relating to the Mipistry of Infor-
mation and Broadcasting ;

(4) Demands Nos. 72 and 73 relat-
ing to the Ministry of Law ;

(5) Demands Nos. 77 to 81 and 129
to 131 relating to the Minist1y of
Shipping and Transport ;

(6) Demands Nos. 84 to 86 relating to
the Ministry of Supply ;

(7) Demands Nos. 87 to 90, 133.and
134 relating to the Ministry of
Tourism and Civil Aviation ;

(8) Deiends Nos. 91, 92 and 135

- relating to the Department of
Atomic Energy ;

{9) Demands Nos. 93 to 97, 136 and
137 relating to the Department of
Communications ;
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(10) Demand No. o8 relating to the
Department of - Parliamentary
Affairs ;

(11) Demand No. 101 relating to
Planning Commission ;

(12) Dan;nd No. 102 relntlng to Lok
Sabha ;

(13) Demand 6. 103 relating to Rjya

Sabha ; snd

(14) Demand No. 104 relating t'o“ﬂ.;'
Secretariat of the Vice<President.”

T he motion war adopied.
[The motions for Demands _far G'rmm
an respect of Ministry of Finance ete. which

were adopted by the Lok Sabha are repro-
duced below—Ed.].

Deminp No. 14—MinisTry of FINa-
NCE :

‘That a sum not exceeding Rs.2,86,91,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day. of March, 1971, in
respect of ‘Ministry of Finance'."

Demaxp No. 15 —Customs

“That 2 sum not exceeding Rs.8,47,62,000
be granted to the President to complete the
shim neceéssary to t!efrlr the chiargds which
will ¢come in course of payment during the
year endinig the 31st day of March, 1971, in
respect, of «Customs'.'

D.mA.NDI _No, 16—UnioN Excise

“That a sum not exceeding Re.14,49,33,000
be granted to the President to.complete
the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Union Excise Duties’."”

‘DEMAND No. 17—TAxEs  ON- INCOME
INCLUDING CORPORATION TAX ETC.

“That a sum not exceeding Rs.15,
79,76,000 be granted to the President to
complete th:. sum necessary to defrdy the
charges which wlll come in course of pay-
ment during the year ending the 31st day
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of March, 1971, in'respect of “T¥xes on In- -
cm‘in'cluding Corporation Tdx etc'.”

‘Dm:m No. 18—Sramps

Th.at a sum mnot exceeding Rs.3,90,
52.000 he granted to the President to com-
plete the sum necessary to defray the charges
which will come in cpurse of payment duripg
\.hemr ending.the 31st day of March, 1971,
in respect. of *Stamps’.”

Dixano No. 19—Auvprr

‘That a sum not exceeding Rs.23,25,
001)60 ‘be granted to the President to
oompletu the sum necﬂnry to defray the
char;u which will come in course of pay-
ment during the year ending the 31st day
ofMarch, 1971, inreppect of «Audit’.”

Demanp No. 20—Currency
CoINaGe

‘That & sum not exceeding Rs.13,
76,97,000 be gnnud to the President to
complete the sum nectntry to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of “Curtency
and Coinage”.”

AND

Demanp No. 21—MINTS

“THat a sum not exceeding Hs.3,00,04,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment durmg the
year ending the 31st day of March, 1971,
in respect of ‘Mints"."”

Demawp No. 22—KorAr GoLp Mines

‘That a sum mnot exceeding Rs.5,77,
61,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the st day of March,
1971. in respect of +Kolar Gold Mines'.”

Dmm No. 23—PENsIONS AND OTHER
RETIREMENT BENEFITS

”Phat & sum mnot exceeding Rs.7,51,
09 000 be granted to the President to com-
plete the sum neaeuiry to defray the charges
whlch will come in course of payment dur-
mg the year ending the 31st day of March,
1971, in respect of 'Pe:umlu and other Re-
tireftent benifits** < -
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‘DD No. 24—OrioM  FACTORIES
mALn_wm wonis'_

“That a sum not exceeding Rs.1,00,
55,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in coufse of payment during
the year ending the 31st day of March, 1971;
in respect of ‘Opium Factories and Alhlmd
Works'.”

Dnuxn No. :
EXPENDITURE OF THE MINISTRY OF
FINANCE

““That a sum not cxi:'eedin"g Rs.26,87,
30,000 be granted to the President to
complete the sum neoeunr,r to defny the
chirges which will come ip course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Finsnce’.”

DeMAND No. 26 ~GRANTS IN AID TO
© STaTE AnD Union TERRITORY
GOVERNMENTS

"I'hn a sum not cxoeeding Rs.4,12,
60,93,000 be grnted to the Pmndem to
complete the sum necessary to defray the
charges which will come in eourse of pay-
ment during the year ending the 31st day of
March, 1971, in respect of ‘Grants, in-aid
to State and Union Territory Govern-
ments'.”

Deaanp No. 27- MISCELLANEOUS
AD)JUSTMENTS BETWEFN THE CEN-
TRAL AND STATE AND UNION Tn
RITORIES GOVERNMENTS

.*That a sum not exceeding Re.34,12,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March. 1971,
in respect of *Miscellancous adjustments
between the Central and State Union Ter-
rll:orlel Goveraments'.”

Demanp No. 28—an\arm0N Pu-
MENTS

. "I'hst ) sum_not_ me_edinx RsL84,00G
be granted to the Pregident to_complete the
sum hecuury to defray the charges which
will come in course of payment during the

yedr ending the 31st day of Marech, 1971,
in reapect of ‘Prepartition-Paymemts’ ™~
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Demaxo No 107-—Cn-rru OUTLAY
" ON THE ]mmm chunn'r PRESS _

Il

'T’I:-t 2 sum not exceeding RI.S?.DS,ODG
be granted to the President to complete the
sum neceunry to defray the charges which
will come in course of payment during the
!ca’r end.m,g the 31st day of March, 1971, in
uspect of *Capital Ouﬂajf on the India Secu-
rity Press”.”

Dmum No 108—CAPITAL OUTLAY
on CURRENCY AND COINAGE

"“That a sum not exceeding Rs.12,18,
07,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing 1he year .endingthe 31st day of March,
1971, in Tespect of C.pual Outlay on Cur-
rency and Colnag:

Dnlmn No 109—CAPITA|, OUTLAY
ON MiINTs

“That # sum not exceeding Rs.41,62,000
be granted to the Presideat to complete the
sum necessary to defray the charpes which
will come in course of payment during the
year ending the 31st day of Maich, 1971, in
respect of 'Capu:nl Oulluy on Mints'.”

“Drvarp No. 110~Caprrar oUTLAY
ON KoLar GoLp Mines

‘That_a sum not exceeding Re. l 18,
83,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 197%,
in respect of ‘Capital Qutlay on Kolar Gold
Mines'."”

Demanp No. 111 —CoMMUTED VALUR
OF PENBIONS

. “That a sum not exceeding Rs. 5,94,
37,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 3fst day of March,
1971, in respect of ‘Commnted Value of
Pensions’.”

Demaxe. No. 112—OTHER: CAPITAL
OUTLAY OF THE MINISTRY OF
FINANCE

“That .a sum nat GIGQ“II“ Ra.1,65,13,
0D0be granted to the President to complete
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the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of «Other Capital OQutlay
of the Ministry of Finance'.”

Demanp No. 113—CAPITAL OUTLAY
oN GRANTS TO STATE GOVERN-
MENTS FOR DEVELOPMENT

«That a sum not exceeding Rs.25,59,
97,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of *Capital Outlay on Grants, to
State Governments for Development’.”

DemMAND No. 114—LOANS AND ADVAN-

CEs BY THE CENTRAL GOVERNMENT

“That a sum not exceeding Rs.4,02,
§4,89,000 be granted to the President to
complete the sum necessary to  defray the
charges which will come in course of pay-
ment during the yer ending the 31st day
of March, 1971, in respect of ‘Loans and
Advances by the Centrsl Government'."

Demanp No. 37—MINISTRY OF
Herta AND FAMiy PLANNING
AND Works, HousinGg AND URBAN
DEVELOPMENT

«That a sum not exceeding Rs.60,64,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March, 1971,
in respect of +Ministry of Health and
Family Planning and Works, Housing and

Urban Development’.

DeMAND No. 38—MEDICAL AND PUB-
Lic HeALTH

«That a sum not exceeding Rs.21,65,
05,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Medical and
Public Health".” :

Demanp No. 39—PUBLIC WORKS
«That a sum not exceeding Rs. 35,59,

67,000 be granted to the President to com-
plete the sum necessary to defray the charges
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which will come in couse of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Public Works"."

Demanp No.
PrINTING

“That a sum not exceeding Rs.12,64,
42,000 be granted to the President to com-
pletethe sum necessary to defray the charges
which will come in course of payment
during the year ending the 315t day of March,
1971, in respect of ‘Stationery and Prin-

ting’.

40—STATIONERY AND

Demanp No. 41—OTHER REVENUE
RE OF THE MINISTRY
oF HEALTH AND FAMILY PLANN-
NG AND Works, Housing Anp
URBAN DEVELOPMENT

«That a sum not exceeding Rs.2,44,
40,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of' Other Revenue Expen-
diture of the Ministry of Health and Family
Planning and Works, Housing and Urban
Development®.”

Demanp No. 118—CarITAL OUTLAY
ON PusLic WORKS

‘That a sum not exceeding Rs.8,88,
33,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of’ Capital out-
lay on Public Works'."”

Demanp No. 119—Dermt CapiTAL
OUTLAY

“That a sum not exceeding Rs.5,32,
41,000 be grated to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Delhi Capital outlay®.”

Dmvare No. 120—OtHER CAPITAL
OUTLAY OF THE MINISTRY OF
Hearte aND FaMIiLy PrLannNine
AND WoRrks, HOUSING AND URBAN
DEVELOPMENT

“That a sum not exceeding Rs.17,79,
44, 000 be granted to the President to com=
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plete the sum mnecessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day of
March, 1971, in respect of *Other Capital
outlay of the Ministry of Health and Fa-
mily Planning and Works, Housing and

"

Urban Development’.

Demanp No. 61—MINISTRY OF INFOR-
MATION AND BROADCASTING

“Thet a sum not exceeding Rs.21,80,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
yesr ending the 31st day of March, 1971,
in respect of ‘Ministry of Information and
Broadcasting'.”

DxMAND No. 62— EROADCASTING

“That a sum not exceeding Rs.10,57,
40,000 be granted to the Pesident to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31at day of March,

b

1971, in respect of 'Broadcasting'.

Dmuaxp No, 63—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

“That & sum not excecding Re.6,74,
69,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st asy of March,
1971, in respect of' Other KRevenue Ex-
penditure of the Ministry of Information
and Broadcasting’.”

DEMAND NO. 124—CAPITAL OUTLAY
OF THE MINISTRY OF INFORMA-
TION AND BROADCASTING

“That & sum not exceeding Rs.4,43,
18,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay of the
Ministry of Information and Broadcasting’."

DimManp No. 72—MINISTRY OF LAw

“That a sum not exceeding Rs.79,89,600
be granted to the President to complete the
sum necessary to defray the charges which
will come in tourse of payment during the

D. G. (Min.of  VAISAKHA 10, 1862 (SAKA)
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year ending the 31st day of March, 1971, iii
respect of ‘Ministry of Law'.”

Demanp No. 73—OTeER Revenue
EXPENDITURE OF THE MINISTRY
or Law

“That a sum mnot exceeding Rs.1,70,
62,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Other Revenue Ex-
penditure of the Ministry of Law'.”

Demanp No, 77—MINISTRY OF SHip-
PING AND TRANSPORT

“That a sum not exceeding Rs. 1,21,
18,000 be granted to the President to com«
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Ministry of Shipping
and Transport'’.”

Demanp No. 78—Roaps

“That a sum not exceeding Rs.18,99,
85,000 be granted to the President to com-
plete the sum necesary to defray the charges.
which will come in course of payment dur--
ing the year ending the 31st day of March;
1971, in respect of ‘Roads’.”

Dmsaxp  No.
MARINE

79—MERCANTILE

“That a sum not exceeding Rs. 3,60,
78,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-~
ment during the year ending the 31st day
of March, 1971, in respect of *‘Mercantile

Marine'.

DeManp No. 80—LIGHT HOUSES AND
LiGHT sHIPs

“That a sum not exceeding Rs.1,19,
18,000 be granted to the President 10 com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Light houses and
Light ships."”

Devanp No. 81—OTHER REVENUE
ExpENDITURE OF THE MINISTRY

OF SHIPPING AND TRANSFORT
“That & sum mnot exceeding Rs.4,21,
12,000 be granted to the President to ccm-
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plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Other Re-
venue Expenditure of the Ministry of Shipp-
ing and Transport’.”

DeEMAND NoO. 129—CAPITAL OUTLAY
oN Roaps

“That & sum not exceeding Ra. 45,52,
84,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3%st day of
March, 1971, in respect of ‘Capital Outlay
on Roads’."

DeMAND No. 130—CAPITAL OUTLAY
on PorTs

““That a sum not exceeding Rs.7,09,
50,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of *‘Capital outhy on
Ports".”’

Demanp No. 131—OTuER CAPITAL
oF THE MINISTRY OF SHIPPING
AND TRANSPORT
“That a sum not exceeding Rs.13,77,
39,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day - of
March, 1971, in respect of “Other Capital
of the Ministry of Shipping and Trans-
port’.”

DeMAND No. 84—MINISTRY OF Sup-
PLY

" ““That a sum not e:cecdlng R.nj" 22,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31s day of March, 1971, in
respect of ‘Ministry of Supply’.”

DemanD No, 85—SuppLIES AND Dis-
POBALS

“That a sum not exceeding Rs.3,65,
39,000 be granted to the President to com-
plete the sum necessary to del‘rly phe charges
which will come in course of payment
during the year ending the 31st day of March,

| APRIL 39, 1970.
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1971, in respect of ‘Supplies and Dispo-

DeMAND No. 86—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
ijPrL?

“That a sum not exceeding Rs.36,91,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expenditure of
the Ministry of Supply".”

DemaND No. 87—MinNisTry oF Toor-
1sM AND CIvIL AVIATION

‘“The a sum not excteding Rs. 21,01,000
be granted to the President to complate
the sum necessary to defray the charges
which ‘will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of ‘Ministry of
Tourism and Civil Aviation*."

DemManD No. 88—MEeTreoROLOCY

“That a sum not exceeding Rs. 4,17,68,000
be granted to the President to complete
the sum necessary to  defray  the
charges which will come in course of pay-
ment during the yeat ending the 31st day
of March, 1971, in respect of ‘Meteorology’."”

DemMAND No. 89—AviATiON

“That a sum not exceeding Rs.11,83,
37,000 be granted to the President to com-
plete the sum necessary  to defray the
charges which will come in cours: of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Aviation'”

Demaxp . No. 90—Otumr = RevENUE
EXENDITURE OF THE MINISTRY
oF TourisM AND CIVIL AVIATION

“That a sum not exceeding Rs.3,80,
16,000 be granted to the Presiden* to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst
day of March, 1971, in respect of ‘Other
Revenue Expenditure of the Ministry of
Tourism and Civil Aviation’,”

Demanp No. 133—CApITAL OUTLAY

oN AVIATION

_ "Tha_t a sum not exceeding Rs. 9,08,10,
000 be granted to the Piesident to complete
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_the sum necessary to defray the charges
.which will come in couse of payment dur-

ing the year ending the 31st day of March,

1971, in respect of ‘Capital outlay on
L1

Aviation’.

Demanp No, 134—Otuer CariTAL
OUTLAY OF THE MINISTRY OF
TourisM AND CIVIL AVIATION

‘That & sum not exceeding Rs.11,25,
83,000 be granted to the President to com-
plete 'fhg sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of *Other Capital
Outlay of the Ministry of Tourism and Civil
Aviation.'."

DemanD No. 91—DEPARTMENT OF
Atomic ENERGY

*That a sum not exceeding Rs.26,80,000
be granted to the Presid n* to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of Ma-ch, 1971, in
respect of ‘Department of Atomic Energy'."”

Demanp No. 92—OTHFR REVENUE
EXPENDITURE OF THE DEPARTMENT
ofF Atomic ENercy

‘That a sum not exceeding Rs.31,86,
80,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of * Other Re-
wenue Expenditure of the Department of
Atomic Energy.’.”

DeMAND No. 135—CAPITAL OUTLAY

OF THE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding Rs.45,27,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of' Capital outlay of the

Department of Atomic Energy”.

Demanp No. 93—DEPARTMENT OF
*“That a sum not exceeding Rs.13,74,000
be granted to the President to complete
the sum bpecessary to defray the charges

Ls &
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which will come in course of payment dur-
ing the year ending the 31st day of March,
1971,in respect of ‘Department of Com-
munications®,”

Demanp No. 94—Overseas Commu-
NICATIORs SERVICE '

‘That a sum not exceeding Rs.3,62,
87,000 be granted to the President tb com-
plete the sum necessary to defray the charges
which wi'l come in course of payment dur-
ing the year ending the 31st day of March,
1971, in respect of ‘Overseas Communica-

tions Service'.”

Demanp No. 95—Posts AND TELE-
GRAPHS (WORKING EXPENSES)

“That a sum mnot exceeding Rs.2,07,
22,80,000 be granted to the President to
complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of ‘Posts and
Telegraphs (Working Expenses.)”.”

Demanp No. 96—Posts aND TELE-

GRAPH DIVIDEND TO GENERAL
RevENUES, APPROPRIATION TO
ResErRVE FUNDS AND REPAYMENTS
OF LOANS FROM GENERAL REVENUES

“That a sum not exceeding Rs.31,60,
63,000 be granted to the President to com- |
plete the sum necessary to defray the charges
which wi'l come in course of payment during
the year ending the 31st day of March, 1971,
in respect of ‘Post and Telegraphs-Dividend
to General Revenues Appropriation to
Reserve Funds and Repayments of Loans
from General R

Revenues.'
Demanp No. 97—OrHER REVENUE
ExXpPENDITURE OF THE DEPART-
MENT OF COMMUNICATIONS

«That a sum not exceeding Rs.37,50,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expendiiure

KT

of the Depsrtment of Communications'.

Demanp No. 135—CaPITAL OUTLAY
ON PosTS AND TELEGRAPHE (NOT
MET FROM REVENUE)

«That a sum not exceeding Rs.73,55,

- $3,000 be granted to the Presldent to com.
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plete the sum necessary o defray the
charges which will come in course of pay-
ment during the year ending the 31st
of March, 1971, in respect of «Capital out-
lay on Posts and Telegraphs (Not met from
Revenues)'.”

Demanp No. 137—OtHER CaPITAL
QUTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum noc exceeding Rs. 1,53,
17,000 be granted to the President to com=
plete the sum necessary to defray the charges
which will come in coursc of payment dur-
ing the year ending the 31st day of March,
1971, in respect of *Other Capital outlay
of the Department of Communications'."

Demanp No. 98—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

*That a sum not exceeding Rs.10,72,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Department of Parlia-
mentary Affairs"’" —

Demano No. 101—Pranwing Com-
MISSION

‘That a sum not exceeding Rs.1,26,
41,000 be granted to the President to com-
plete the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1971, in respect of’ Planning Com-
mission’.”

Demanp No. 102—Lok SABHA

“That a sum not exceeding Rs. 2,28,
39,000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971, in respect of Lok Sabha’.”

DamanD No. 103—RAjJYA SABHA

‘That a sum not exceeding Rs.90,89,000
be granted to the President to complete the
_um necessary to defray the charges which

witl come incourse of payment durifg the

- 'year ending the 31st day of March, 1971, in

respect of ‘Rajya S‘Ibhl' a

Demanp No. lm—SzcnnrmmT OF
THE VICE PRESIDENT

‘That a sum not exceeding Rs.2,75,000
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Secretariat of the Vice
President.’.”

18.59 hrs.
APPROPRIATION (No. 2) BILL® 1970

The Minister of State in the Ministry
of Finance (Shri P. C. Sethi) : I beg to
move for leave to introduce a Bill to autho-
rise payment and appropriation of certain
sums from and out of the Consoclidated Fund
of India for the servicesof the financial
year 1970-71.

19.00 hrs.

Mr. Deputy Speaker
is @

i The question

““That leave be granted to introduce a
Bill to authorise payment and ap-
propriation of certain sums from
and out of the Consolidated Fund
of India for the services of the fi-
nancial year 1970.71."

The motion was adopted.

Shri P. C, Sethi :
the Bill.

Sir, 1 introduce+

Sir, I beg to move+ :

““That the Bill to authoise payment and
appropriation of certain sums from
and out of the Consolidated Furd
of India for the services of the
financial year 1970-71, be taken
into consideration.”

Mr. Deputy Speaker : Mr. ShWn Chan-
dra Jha.

*Published in Gazette of India Extraordinary Part I, section 2, dated April 30, ie}o._
-l Introduced/moved with the recommendation of the President.



